BEFORE THE CENTRAL AIMINISTRATIVE TRIBUNAL
BLMBRY BENCH, CxilP AT NAGPUR.

1) Originsl wpplicetion No.$29/94,

TeK,va8veyatul & Urs, eesss Hpplicante,
V/s,
Union of India & (rs, +eee. HBERONdENtS,

2) briginal Applicaticn No,532/94,

Y.t,Patil, evees Hpplicant,
V/e,
Unicn of India & Cre,’ ' eeess ecpondente,
Corams Hon'ble 5hri Justice M,>.uechpande, Vice-Chairman,
Hcn'ble Shri M.R,Kolhatkar, Member(s),
[a) Eeeara nces s=
- #pplicants by shri B.b.dharmadnikari.
et Respondents by shri H,P.,Darda,
Ural Judgment:-
§Per shri fi,_.,Dechpande, Vice-Chairmanf Jt. 4.7.1994,
Heerd onri B.P.Jnarmadhikari, counsel for the applicant:
and Snri n.P,Jarde, coun.el for the Responsents in tne above
tuwo applicatiﬁag.
2, The applicente shuuld have approached the Labour Court
e since their claim aAa relief is unser tne provicions of

Section 25(a; unuer the Industrial Viwputes aAct, In view of the
directions by the laréer Bencn of this Tribunel in A,Padmevalley
¢ Uthers, both the (Ows are disposed of witn liberty to the
applicante tc approach the appropriate forum under the Industrial

Disputer wct,

mbm-*




